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O~en Cou.rt 

CENTRJ\L AD1'1INIS TRATIVE TRI BUNAL 
J\Ll.AHABttD BC:NCH 

AL LAHABAD 

Con tempt Appl icct ti on No • . 5 7 of 2004 -
In -

Original r\tielica. ti on No!.. 1097 of. 2003 

t\lldhabdd this th\3 12th d~y ot -

hon ' ble i1r . V. K. M:i j otrJ , Vice Chairniun 
Hon ' b le .!"'JI" . 1.\ . K . Bhu tnc.t';:!c.J.! , M3mbc;:__iJ) - --

l . Ram hShrey , age~ ~tout 54 years , ~on ot 5atti din , 

kesi~ent of Out house ~o.4/E , Loco Jamunia BQg Colony, 

Kanpur . 

2 . Chhotey Lcil aged dbout 48 years , Son of r<am sewak 

Resident of 1-'ump House No. 952 , Loco North Colony, 

North Centrol Rciilway, Kanpur . 

3 . Daya Ram, dged dbou t 47 yectr~ , Son o f kum Dulare 

kesident of r l ot No. 1411, Hctnumont bihar Naubastd 

Kanµur • 

4 . 

5 . 

Ro m Chandr- , dged about 48 yeor& Son of Bro.hmuuin , 

Resident of Kouri , rost Koro, District rll lah~bad • 

~hiv Nd. th, dyed cibout 45 yeu.cs , Son of r-cirmeshwar 

k~sident of Vil l~ge uurgugdnj , r . u . M:iUZd 0Jdtlhar, 

District Fatehpur • 

Versus 

Sri 1:-'rakdsh , Divisiondl f<..ailway t--landger , North cen t r al 

Rctilway , Al lahabad. 
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0 R D E R ( Oral ) - - - - -
Mr.V.K. M:tjotra , v.c. 

• 

• • 

·rhe O. A. No . 1097/03 w.:is d i s!Josed of vide orde r 

17. 09 . 2003 (dnnexure A-1) with the following 

observdtion/di rection to tha res~ondents '-

11By this d t:>t-i licu tlon u/.s 19 o f Jo\• T. l\Ct 1985 

dlJvl i cunts have t>rdyed. thl.l t tr1e respon dents be 

directed .... o ~y them su l ary in the scu le of 

L>. 260 - 400 (9~0-1500 ) a& di rec t~d by h.ui lwciy Heord 

ddted 13 . 11. 198 2 , 2 .12 .19U2 und 15.12 . 1982 . This 

~ues tion cume for consideration o:r: tt1is ·rrib unal 

in O.A. No . 1112/90 which wa5 decided by this Tribunal 

on 3 . 4 . 2000 and in 0-A .No.260/94 whi~h was decided 

on 11.4.01. The c laim of t he applicants are that 

they are serving as Val veme n and are entitle d for 

the sca l e applicable to them i.e. Rs.260-400(950-

1500). It is also submitted that in pursuance of 

the order of this Tribunal the a bove scale has 

been given to the valve men earning in Varanasi 

and other places. 

Considering the f acts and circumstances. we 

dis pose of this o ·A. Finally with the liberty to 

the applicants to rrake represe ntation be f ore 

respondent no.2. D.R.M •• Allah~b:id to fix t heir 

salary in the scale of ~-2i0-400(950-150 0 ). The 

r e presentation shall be f iled by the applicants 

within tw:> wee ks which shall be considered a nd 

decided in the light of the judgme nt of this 

rribunal within ~)Jree rronths. There will be no 

orde r as to costs.11 

2. Referri ng to responde nts orde r dated 12 . 0 8.2 J04 

(annexure :=.A.-1) stated to have bee n passed in pursuance 

of Tribunal's order date d 17.09. 2003 , learned co unse l of 

the applicants sta t ed that respondents have no t accorded 

• 

the benefit of sca le of Rs.260-400(950-1500) w. e .f. Ol. 08.82 

in t e rms of Triounal's decisions dated 0 3.04.2000 and 

11.04.20 01 in r espect of o .A .No.1112/90 aoo o .>. .No.260/~4 

~espectively. Learned counsel pointe d out that the 
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espondents have accorded the scale of Rs.260-400 

(~.950-1500) w.e.f. 01.10.200 3 instead of 01.08.1982. 

3. To a suggestion that respondents ahou.l.d pass 

fresh orders in supersession of order9 dated 12 .os.2004 

(annex1.1re c.A..-1) considering the decisions in two 

o.Aa. referred to above. and also applican t 's representation 

dated 09. 09 .2 J0 4 by a detailed and speaking order, 

Learned counsel for the responde nts/,ea agreed that 

r es pondents ~uld do so. As such. respondents are 

directed to ~ss a fresh. detailed and speaking order 

in the light of Trilsunal 's aforesaid Judgments dated 

03.04.2000 and 11.04.2001 expeditiously and preferably 

within a period of 2 m:>nths from the date of communication 

of this order. The present proceedings of contempt 

are dropped and notice iss ued to the r es ponde nt i s 
~ 

d ischarged . Howeve r. the applicant shall 8 2 o• at liberty 

to revive the conte mpt appli cation on r e maining aggitieved. 

Mem 

/M .M ./ 

Vl;f ().f~--
Vice ~a 1 rna n 

f2-·l·Or 
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